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NHRC issues notice
to DC Leh

NEW DELHI, Jan 3:

The NHRC has issued a
notice to the Leh civil adminis-
tration and its police authori-
ties over charges that a minor
Ladakhi girl belonging to a trib-
al Buddhist community who
had gone missing from her
home late December, was sub-
sequently "found in Srinagar
with a Muslim boy," according
to the proceedings of the case.

Presently, the girl is under

(Contd on page 4 Col 1)
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NHRC issues notice to DC Leh

the supervision of a Child
Welfare Committee (CWC) and
is suffering from “mental trau-
ma," the proceedings dated
January 2 said.

The complainant is Sagar
Bhante, from Bhopal in Madhya
Pradesh, it said.

“The complainant alleged
that on December 26, a minor
Khalatse Ladakhi girl belonging
to a tribal Buddhist community
went missing from her home.
The complainant further alleged
that her family immediately
lodged a missing complaint with
the PS Khalatse, FIR No.39/2025
dated 28122025, w's 137(2) BNS
and under the POCSO Act.
During the police investigation,
the said girl was found in
f;hﬂmgﬂr with a Muslim boy,” it

“Presently, the girl is under
the supervision of CWC, and she
is now in mental trauma,” the
proceedings said.

The complainant had sought
the intervention of the commis-
sion and requested an "impartial
investigation into the role of
other individuals involved in
the crime, justice for the victim

girl and her family, protection,
counselling with medical, psy-
chological, and legal assistance.

"Due to social pressure at the
local level, this sensitive case is
not receiving the seriousness it
warrants. A detailed action
taken report should be sought
from the police and the adminis-
tration, in accordance with the
law,” it said.

The allegations made in the
complaint prima fcie seem to
be violations of the human
rights of the victim, the rights
panel said

A bench of the National
Human Rights Commission
(NHRC), presided by its member
Privank Eanoongo, has taken
oognisance under section 12 of
the Protection of Human Rights
Act, 1943,

"The Registry is directed to
issue a notice to the DC (Deputy
Commissioner), Leh and the
SSP/DIG, Leh, Ladakh, with
directions to get the allegations
made in the complaint inguired
into and to submit an action
taken report within seven dayvs
for perusal of the Commission,”
it adds. (PT1)
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NHRC sets4-week deadline for W.Burdwan
District Magistrate, police onsilicosis report

DEBAIYOTI CHAKRABORTY
Durgapur, 3 January

The National Human Rights
Commission (NHRC) has
Liken agnisance ofthe silicosis
issue inthe Dendua region of
Salanpurblockand has ssued
reminders to the District
Magistrate (DM) of West
Burdwan, S. Ponnambalam,
and the Commissioner of
Police (CP) of the
Asansol-Durgapur Police
Commissionerate (ADPC),
Sunil Kumar Choudhary,
seeking an action taken report
(ATR) against polluting
industries operating in the
area

The NHRC has made it
clear that if the ATR is not
submitted within four weeks,
itwill be compelled to exercise
its powers underthe Protection

of Human Rights Act, 1993
A copy of the reminder has
also been sent to the state
Chiel Secretary, Nandini
Chakravorty, underscoring
theseriousness of the matter.

Silicosis is reportedly
spreading rapidly in the
Salanpur block of the Asansol
Sadar sub-division in West
Burdwan district. It has been
alleged thatneither the police
nor the administration took
adequate actionearlier.Local
social worker Amarendra
Mahato had approached the
NHRC, alleging that silicosis
patientswere bemgincorrectly
treated as tuberculosis cases
underthe DOTS programme
and that factory managements
should be held responsible
for the victims.

Earlier,on 28 October, 2024,
the NHRC had written to the

ud
wawy iy

West Burdwan DM and the
ADPC Commissioner seeking
a report within eight weeks
following a complaint by a
bl teadher Amamath Mahato
The complaint alleged that
oneandsilicacrushing units
in the arca were causing the
spread of silicosis and that
several labourers had already
died.

Subsequently, on 17
November, 2024, a general
diary (GD) entry (No. 513)
was registered at Salanpur
police station, directing
veritication ol industrialunits
located in the Dendua area.
The District Industries Centre
and the West Bengal Pollution
Control Board were asked 1o
conduct physical verilication
of the factories, and the
information wasshared with
local residents.

The NHRC had also sought
the deplovmentolatechnical
expert team o measure silioon
metalloid emissionsfromthe
factories, citing serious
environmental and public
health concermns, However, as
the expert team’s report is
stillawailed, the Commission
has issued fresh reminders,
granting a linal four-weck

deadline for submission of
the ATR.

The NHRC haswamed that
failure to submit the required
investigation and pollution
reportswithin this period will
invite legal action under the
Protection of Human Rights
Act, 1993

In 2025 two residents of
Salanpur block reportedly
died due to silicosis, while
several labourers have been
diagnosed with the disease
by the Medical Boand constinaed
by the Chiel Medical Officer
of Health (CMOH), West
Burdwan,and A sinsl District
Hospital following health
screenings.

Noofficial response has so
far been recedved fromeither
the West Burdwan District
Magistrate of the Commissioner
of Police, ADPC, onthe issue.
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NHRC issues notice to Ahmedabad Collector over vendor rights:NHRC issues notice to Ahmedabad Collector over
alleged assault at vegetable market; hawkers demand return of seized goods

Ahmedabad11 hours ago Author: Aziz Cutleriwala

The National Human Rights Commission (NHRC) has issued a reminder notice to Ahmedabad Collector Sujeet
Kumar, seeking an action taken report (ATR) in connection with allegations of human rights violations against
street vendors at the Jodhpur vegetable market in the city.

NHRC's reminder notice to Ahmedabad Collector

The matter pertains to a confrontation between vegetable vendors operating in the Jodhpur area and officials of
the South West Zone of the Ahmedabad Municipal Corporation (AMC). Taking cognisance of the complaint, the
NHRC observed that the vendors' constitutional and human rights appeared to have been violated and that
urgent action was warranted.

According to the reminder notice, the Commission had earlier, on 30 July, 2025, sought an ATR from the
Ahmedabad Collector. However, no report has been received so far.

The Commission stated that the matter was reviewed again on 1 January, following which the Collector has been
directed to submit a complete or additional report by 25 January, for further consideration.

AMC officials’ altercation with vegetable vendors

The case originates from a complaint received by the NHRC on 28 January, 2025, filed by social activist Kantilal
Parmar on behalf of over 200 street vendors. The complaint alleged that AMC officials carried out physical
assaults on vendors, illegally seized their goods and handcarts, and destroyed vegetables and other produce,
severely impacting their daily livelihood.

Parmar said the vendors have raised several key demands, including registration of FIRs and departmental
inquiries against responsible AMC officials, strict implementation of the Street Vendors (Protection of Livelihood
and Regulation of Street Vending) Act, immediate allotment of vending spaces to more than 200 long-time
vendors, and the return of confiscated goods and mobile phones.


https://www.bhaskarenglish.in/local/gujarat/ahmedabad/news/nhrc-issues-notice-to-ahmedabad-collector-over-vendor-rights-seeks-report-on-alleged-assault-at-vegetable-market-136845675.html
https://www.bhaskarenglish.in/local/gujarat/ahmedabad/news/nhrc-issues-notice-to-ahmedabad-collector-over-vendor-rights-seeks-report-on-alleged-assault-at-vegetable-market-136845675.html
https://www.bhaskarenglish.in/local/gujarat/ahmedabad/news/nhrc-issues-notice-to-ahmedabad-collector-over-vendor-rights-seeks-report-on-alleged-assault-at-vegetable-market-136845675.html

Clarion India, Online News, 04/01/2026

NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://clarionindia.net/judicial-probe-urged-into-death-of-dalit-

student-in-himachal-pradeshs-college/

Judicial Probe Urged into Death of Dalit Student in Himachal Pradesh's College

Team Clarion | Date: January 3, 2026

Scheduled Caste student Pallavi (19) was allegedly harassed and intimidated over an extended period by three
senior students and a professor

DHARAMSHALA — The death of Pallavi, a 19-year-old Dalit student of Government Degree College, in the
Himachal Pradesh town of Dharamshala, has sparked serious allegations of caste- and gender-based violence and
institutional failure, with rights organisations demanding swift arrests, resignations, and an independent judicial
inquiry.

In a statement, the Dalit Adivasi Shakti Adhikar Manch (DASAM) and its women'’s collective, Mahila Kaamkaji
Manch (MKM), termed Pallavi's death “tragic and preventable,” alleging that she was subjected to sustained
ragging, sexual harassment, physical assault, and extreme psychological trauma within the college campus.
According to the complaint filed by Pallavi's father and the FIR registered by the police, Pallavi, a Scheduled Caste
student, was allegedly harassed and intimidated over an extended period by three senior students identified as
Harshita, Aakriti, and Komolika. The organisations allege that the abuse occurred in public spaces within the
institution and was marked by humiliation and violence rooted in caste discrimination.

The FIR also names Prof Ashok Kumar, a faculty member of the college, who has been accused of sexually
inappropriate behaviour towards the student. Rights groups say the allegations attract provisions of the
Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, 1989, which specifically recognise the
heightened vulnerability of Dalit women to sexual abuse by persons in positions of authority.

In addition to the Atrocities Act, offences have reportedly been registered under the Bharatiya Nyaya Sanhita,
including sexual harassment, causing hurt, and criminal intimidation. Activists have urged investigators to apply
provisions mandating enhanced punishment where crimes are committed against members of Scheduled Castes
with knowledge of their caste identity.

DASAM and MKM also pointed to Pallavi's repeated hospitalisations and severe mental distress prior to her death,
alleging a complete failure by the college to provide counselling, safety measures, or any trauma-informed
response. They said this amounted to a violation of the Mental Healthcare Act, 2017, and of the student’s
fundamental right to life with dignity under Article 21 of the Constitution.

Holding the college administration accountable, the organisations demanded action against officials for neglect
of duty under the SC/ST Act. They also asserted that Pallavi's family is entitled to protection, relief, and
compensation under the law.

The case has further raised concerns about the enforcement of the Himachal Pradesh Educational Institutions
(Prohibition of Ragging) Act, 2009, and the Sexual Harassment of Women at Workplace (Prevention, Prohibition
and Redressal) Act, 2013. Activists argue that institutional mechanisms meant to prevent ragging and sexual
harassment failed to safeguard a Dalit woman student.

Among their demands, the organisations have called for the immediate arrest of all accused persons, noting that
anticipatory bail is barred in cases registered under the SC/ST Act. They have also sought the resignation of the
college principal and the Himachal Pradesh education minister, termination of the accused professor, rustication
of the students named in the FIR, and independent inquiries by the National Human Rights Commission and the
National Commission for Women.
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Describing the incident as a systemic crisis rather than an isolated tragedy, DASAM warned that such cases
reinforce fear and exclusion among Dalit women seeking higher education.
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Indore Water Tragedy: Contaminated Supply Claims 16 Lives, Including Infants and Elderly

Public Health Tragedy in Indore: Contaminated Water Claims 16 Lives, Hundreds Hospitalised, Administrative
Overhaul Underway.

By Palak Vaghela 03 Jan 2026 in NEWS INDIA

Over 1,400 Residents Fall Sick as Sewage Leak Pollutes Bhagirathpura Drinking Water.

A severe public health crisis has struck Indore’s Bhagirathpura area, where contaminated water has claimed 16
lives, including infants and the elderly, and sickened over 1,400 residents. Investigations revealed that sewage
from a police outpost toilet leaked into the main drinking water pipeline, contaminating the municipal supply.
Around 200 people remain hospitalized, with 32 in intensive care. In response, Chief Minister Mohan Yadav
ordered a sweeping administrative overhaul: Kshitij Singhal replaced Dilip Kumar Yadav as IMC Commissioner,
while other senior officials were suspended, and the NHRC demanded a detailed report.

Authorities are supplying safe water via tankers, distributing chlorine tablets, disinfecting household tanks, and
urging residents to boil water before use. The tragedy has sparked public outrage and criticism of delayed action,
highlighting the urgent need for strict monitoring, preventive measures, and rapid emergency response to
restore safety and public trust.
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How India Systematically Excludes Its Transgender Population

in India by Dr Ranjan Solomon

03/01/2026

India systematically excludes its transgender population through deep-seated social prejudice, leading to familial
rejection, educational dropout, economic marginalization (forcing many into begging or sex work), and barriers in
healthcare and housing, despite legal recognitions like the NALSA Supreme Court ruling and the Transgender
Persons Act. This exclusion stems from a binary view of gender, cultural stigma, and insufficient implementation
of inclusive policies, leaving trans individuals vulnerable to violence, discrimination, and poverty, even as laws
offer rights.

The Indian Constitution promises equality before law, prohibition of discrimination, and the right to live with
dignity. Yet for transgender persons, these guarantees remain largely ornamental. Despite judicial recognition,
legislative frameworks, and rhetorical commitments to inclusion, transgender Indians continue to live as citizens
without citizenship - visible in census numbers, invisible in policy outcomes, and excluded from the social
contract. Their marginalisation is not episodic; it is structural, measurable, and deepened by a stark rural-urban
divide.

The evidence is unambiguous. According to the National Human Rights Commission, the literacy rate among
transgender persons stands at around 56%, nearly twenty percentage points below the national average. Nearly
half of all transgender persons never attend school, while many who do are forced to drop out due to relentless
bullying, harassment, and institutional hostility. Schools, instead of functioning as sites of social mobility, become
early theatres of exclusion. There are few mechanisms for redress, almost no trained counsellors, and little
accountability for teachers or administrators who allow discrimination to flourish.

This educational exclusion feeds directly into economic dispossession. The NHRC's findings are staggering: 92% of
transgender persons are denied participation in formal economic activity. Even when educated or skilled, they
face routine rejection in hiring, promotions, and workplace retention. As a result, nearly 96% are pushed into
informal, precarious, or socially stigmatised work — begging, ceremonial performances, sex work, or daily wage
labour. Only about 6% have ever accessed formal employment in the private sector or civil society organisations.
Income data reinforces the picture: barely 1% earn more than ¥25,000 per month, placing the overwhelming
majority far below any threshold of economic security.

Housing exclusion compounds this precarity. Transgender persons routinely face discrimination by landlords, are
denied rental agreements, or are evicted under social pressure. Many are forced into unsafe shared spaces or
community enclaves, while others experience homelessness. Despite being officially enumerated in the Census,
transgender persons remain absent from housing policy design. Welfare housing schemes rarely specify
transgender beneficiaries, and where state initiatives exist, they are small, urban-focused, and poorly
implemented.

Health outcomes reveal the human cost of systemic exclusion. HIV prevalence among transgender persons in
India is estimated at 3.8%, nearly twenty times the national average. This disparity is not incidental; it reflects
forced economic marginalisation, limited access to preventive healthcare, and discrimination within medical
institutions themselves. Mental health indicators are even more alarming. Studies suggest that around 31% of
transgender persons have attempted suicide, with nearly half doing so before the age of 20. These are not
individual pathologies; they are predictable outcomes of sustained social rejection.
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Judicially, India has acknowledged these injustices. The Supreme Court's NALSA judgment (2014) recognised
transgender persons as a third gender and affirmed their entitlement to fundamental rights, including affirmative
action in education and employment. Politically, however, this promise has been diluted. The Transgender Persons
(Protection of Rights) Act, 2019 prohibits discrimination but avoids structural remedies. It offers no reservations,
weak penalties for violations, and bureaucratic identity certification processes that many transgender persons
experience as humiliating and exclusionary. Enforcement remains negligible, and accountability mechanisms are
virtually absent.

Within this already exclusionary landscape, the rural-urban divide intensifies marginalisation. Urban centres, for
all their hostility, provide relative anonymity, access to NGOs, healthcare facilities, legal aid, and occasional
employment opportunities. Cities host transgender collectives, shelters, and advocacy networks - uneven and
insufficient, but real.

Rural India offers almost none of this. Transgender persons in villages face near-total invisibility. Family rejection
in rural settings carries harsher consequences, where social surveillance is constant and escape routes limited.
Schools, primary health centres, panchayats, and police stations are often deeply uninformed or openly hostile.
There are fewer NGOs, no shelters, limited digital access, and virtually no targeted welfare outreach.
Documentation barriers - identity cards, residence proof, certificates — further exclude rural transgender persons
from schemes that exist largely on paper.

This produces a predictable pattern: distress migration. Transgender persons are pushed out of villages into
cities, arriving without education, skills, housing, or safety nets. Their subsequent precarity is then moralised and
criminalised, rather than understood as the outcome of systematic exclusion.

Mainstreaming transgender persons cannot be reduced to symbolic inclusion or occasional welfare schemes. It
requires constitutional seriousness. First, the state must honour the Supreme Court’'s mandate by introducing
reservations in education and public employment, treating transgender persons as a socially and educationally
backward class. Second, anti-discrimination provisions must be enforceable, with clear penalties and independent
grievance mechanisms.

Third, economic inclusion must move beyond skill development to guaranteed job placement, supported by
incentives and obligations for employers. Fourth, housing schemes — urban and rural — must explicitly include
transgender beneficiaries. Fifth, public healthcare must integrate gender-affirming care and mental health
services as standard, not optional, provisions.

Equally critical is local governance. Panchayats, ASHA workers, school teachers, police personnel, and district
officials must be trained not as benevolent actors, but as constitutional duty-bearers. Without decentralised
accountability, rural exclusion will persist regardless of national laws.

Finally, data is political. India cannot govern what it refuses to measure adequately. Comprehensive,
disaggregated data on education, employment, housing, health, and rural-urban distribution is essential for
evidence-based policymaking and democratic accountability.

Transgender Indians are not seeking charity or exceptional treatment. They are asking for what the Constitution
already guarantees: the right to exist without fear, to learn without humiliation, to work with dignity, and to
belong as equal citizens. Until those rights are realised — in villages as much as in cities - their exclusion will
remain one of the republic’'s most profound moral and political failures.

Dr. Ranjan Solomon has worked in social justice movements since he was 19 years of age. After an accumulated
period of 58 years working with oppressed and marginalized groups locally, nationally, and internationally, he has
now turned a researcher-freelance writer focused on questions of global and local/national justice. Since the First
Intifada in 1987, Ranjan Solomon has stayed in close solidarity with the Palestinian struggle for freedom from
Israeli occupation, and the cruel apartheid system. He has initiated solidarity groups in India, Afro-Asia-Pacific
alliance, and at the global level. Ranjan Solomon can be contacted at ranjan.speaks07@gmail.com

This article is part of our Decolonising Bharat series on India’s Urban Vs Rural crisis
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NHRC Steps in on Missing Ladakhi Girl Case Amid Alleged Social Pressures

The NHRC has issued notices to Leh authorities over the case of a minor Ladakhi girl found in Srinagar with a
Muslim boy after going missing. The girl, under Child Welfare supervision, is traumatized. The complainant seeks
an impartial investigation and justice amid perceived social pressures hindering the case.

Devdiscourse News Desk |New Delhi |India

Updated:03-01-2026 19:10IST | Created:03-01-2026 19:10IST

The National Human Rights Commission (NHRC) has taken an active role in a troubling case involving a missing
minor Ladakhi girl from a tribal Buddhist community. Found in Srinagar with a Muslim boy, the girl went missing
late December, raising serious concerns about human rights violations.

Currently under the care of a Child Welfare Committee, the young girl is reported to be experiencing mental
trauma. Complainant Sagar Bhante from Bhopal has urged the commission for an impartial investigation and
justice for the girl amidst local social pressures that allegedly undermine the case's seriousness.

With a focus on justice and accountability, the NHRC has directed Leh's civil and police authorities to investigate
the case truthfully and submit a detailed report. The commission's intervention underscores the importance of
safeguarding the victim's rights and well-being.

(With inputs from agencies.)
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Minor Ladakhi girl case: NHRC notice to Leh DC, police authorities

Published on: Jan 03, 2026 7:12 PM IST

PTI

New Delhi, The NHRC has issued a notice to the Leh civil administration and its police authorities over charges
that a minor Ladakhi girl belonging to a tribal Buddhist community who had gone missing from her home late
December, was subsequently "found in Srinagar with a Muslim boy," according to the proceedings of the case.
Minor Ladakhi girl case: NHRC notice to Leh DC, police authorities

Presently, the girl is under the supervision of a Child Welfare Committee and is suffering from "mental trauma,"
the proceedings dated January 2 said.

The complainant is Sagar Bhante, from Bhopal in Madhya Pradesh, it said.

"The complainant alleged that on December 26, a minor Khalatse Ladakhi girl belonging to a tribal Buddhist
community went missing from her home. The complainant further alleged that her family immediately lodged a
missing complaint with the PS Khalatse, FIR N0.39/2025 dated 28.12.2025, u/s 137 BNS and under the POCSO Act.
During the police investigation, the said girl was found in Srinagar with a Muslim boy," it said.

"Presently, the girl is under the supervision of CWC, and she is now in mental trauma," the proceedings said.

The complainant had sought the intervention of the commission and requested an "impartial investigation into
the role of other individuals involved in the crime, justice for the victim girl and her family, protection, counselling
with medical, psychological, and legal assistance.

"Due to social pressure at the local level, this sensitive case is not receiving the seriousness it warrants. A detailed
action-taken report should be sought from the police and the administration, in accordance with the law," it said.
The allegations made in the complaint prima facie seem to be violations of the human rights of the victim, the
rights panel said.

A bench of the National Human Rights Commission, presided by its member Priyank Kanoongo, has taken
cognisance under section 12 of the Protection of Human Rights Act, 1993.

"The Registry is directed to issue a notice to the DC, Leh and the SSP/DIG, Leh, Ladakh, with directions to get the
allegations made in the complaint inquired into and to submit an action taken report within seven days for
perusal of the Commission," it adds.

This article was generated from an automated news agency feed without modifications to text.
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Who Is IPS Mukesh Singh? Senior AGMUT Cadre Officer Appointed DGP of Ladakh, Replaces Shiv Darshan Singh
Jamwal

Originally belonging to the Jammu and Kashmir cadre, Singh continued under the AGMUT cadre following its
reorganization in 2019.

January 3, 2026

Indian Masterminds Bureau

New Delhi/Ladakh: In a significant administrative reshuffle within the Indian Police Service (IPS), the Ministry of
Home Affairs (MHA) on Friday effected a series of high-level postings involving senior IPS officers from the AGMUT
cadre (Arunachal Pradesh-Goa-Mizoram-Union Territories). The changes include the appointment of Mukesh
Singh (IPS: 1996: AGMUT) as the new Director General of Police (DGP), Ladakh, along with transfers and new
postings in Arunachal Pradesh and Delhi.

Mukesh Singh Takes Charge as DGP, Ladakh

Senior IPS officer Mukesh Singh, a 1996-batch AGMUT cadre officer, has been appointed as the Director General of
Police of Ladakh following his repatriation from central deputation. He replaces Shiv Darshan Singh Jamwal (IPS:
1995: AGMUT), who has been transferred and appointed as the new DGP of Arunachal Pradesh.

The MHA formally issued the posting order on Friday, marking Singh'’s return to a key

Leadership Transition in Arunachal Pradesh Police

Alongside Singh's appointment, the MHA also announced major changes in Arunachal Pradesh:

Anand Mohan (IPS: 1994: AGMUT), who was serving as the DGP of Arunachal Pradesh, has been transferred to
Delhi.

Shiv Darshan Singh Jamwal (IPS: 1995: AGMUT) has been appointed as the new DGP of Arunachal Pradesh,
replacing Anand Mohan.

Jamwal was serving as DGP, Ladakh prior to this reassignment.

Profile: Mukesh Singh - Veteran Counter-Terrorism Specialist

Early Life and Education

Date of Birth: January 24, 1971

Place of Birth: Bokaro Steel City, Bihar (now in Jharkhand)

Education:

B.Tech in Civil Engineering, Indian Institute of Technology (IIT), Delhi

Police Training: Sardar Vallabhbhai Patel National Police Academy (SVPNPA), 1996 batch

Career Overview and Policing Experience

Mukesh Singh is widely regarded as one of India’s most experienced counter-terrorism and internal security
specialists.

Jammu and Kashmir Policing

Originally belonging to the Jammu and Kashmir cadre, Singh continued under the AGMUT cadre following its
reorganization in 2019. His field experience includes some of the most militancy-affected regions in the country:
Senior Superintendent of Police (SSP): Jammu, Reasi, Pulwama, and Poonch

Inspector General of Police (IGP): Jammu Range

Additional Director General of Police (ADGP): Jammu Zone

These assignments were carried out during periods of intense militancy and security challenges.
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Key Role in National Investigation Agency (NIA)

Mukesh Singh was a founding member of the core team that established the National Investigation Agency (NIA).
During his tenure, he served in multiple leadership roles:

Superintendent of Police (SP)

Deputy Inspector General (DIG)

Inspector General (IG)

At the NIA, Singh investigated several high-profile terror and national security cases, gaining recognition for his
operational and investigative expertise.

Central Deputation with ITBP

Before his appointment as DGP, Ladakh, Singh served on central deputation with the Indo-Tibetan Border Police
(ITBP):

Inspector General (IG), ITBP: From 2023

Additional Director General (ADG), ITBP: From September 2025 until January 2026

His experience with ITBP further strengthened his exposure to border security and high-altitude operations,
making him well-suited for the Ladakh posting.

Other Key Assignments

In addition to his major postings, Singh has also served in:

Delhi Police

National Human Rights Commission (NHRC) as SSP

IGP (Crime), Jammu & Kashmir

IGP (Personnel), Police Headquarters, J&K

Awards and Decorations

Mukesh Singh's service record is marked by several prestigious gallantry and service awards:

Police Medal for Gallantry (PMG):

First award in 2003

Bar (second award) in 2005

Sher-e-Kashmir Police Medal for Gallantry: 2002

President’s Police Medal for Distinguished Service: 2014

DGP's Commendation Medal: 1999

Army Commander Commendation Medal: 2005

Contributions to Policing Literature

Apart from operational policing, Singh has made notable contributions to academic and professional literature on
security and law enforcement. His works include:

Books

Police Operations

Curse of the Pir

Research Papers

Conducting an Anti-Terrorist Operation (2014)

Police Operations (2015)

Investigation of Encounter Killings (2016)

Strategic Importance of Ladakh Posting

Ladakh, given its geopolitical sensitivity, border dynamics, and internal security challenges, requires experienced
leadership. Mukesh Singh's background in counter-terrorism, border policing, and central armed forces positions
him as a critical choice for maintaining law and order in the Union Territory.

Operational Priorities

With this reshuffle, the Ministry of Home Affairs has placed seasoned officers in key strategic roles. Mukesh
Singh's appointment as DGP, Ladakh, Anand Mohan's transfer to Delhi, and Shiv Darshan Singh Jamwal’s elevation
as DGP, Arunachal Pradesh, reflect a broader effort to align experience with operational priorities across sensitive
regions of the country.
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Minor Ladakhi girl case: NHRC notice to Leh DC, police authorities

Added on January 3, 2026 KV Network

NEW DELHI, Jan 3 (PTI): The NHRC has issued a notice to the Leh civil administration and its police authorities over
charges that a minor Ladakhi girl belonging to a tribal Buddhist community who had gone missing from her
home late December, was subsequently “found in Srinagar with a Muslim boy,” according to the proceedings of
the case.

Presently, the girl is under the supervision of a Child Welfare Committee (CWC) and is suffering from “mental
trauma,” the proceedings dated January 2 said.

The complainant is Sagar Bhante, from Bhopal in Madhya Pradesh, it said.
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NHRC notice to Leh DC, Police in minor Ladakhi girl's case

The complainant alleged that on December 26, a minor Khalatse Ladakhi girl belonging to a tribal Buddhist
community went missing from her home.She was subsequently “found in Srinagar with a Muslim boy,” according
to the proceedings of the case.

News Arena Network - New Delhi - UPDATED: January 3, 2026, 08:18 PM - 2 min read

Noting that the allegations made in the case reflect violations of huan rights, the NHRC has issued a notice to the
Leh civil administration and its police authorities over charges that a minor Ladakhi girl belonging to a tribal
Buddhist community who had gone missing from her home late December. She was subsequently “found in
Srinagar with a Muslim boy,” according to the proceedings of the case.

A bench of the National Human Rights Commission , presided by its member Priyank Kanoongo, has taken
cognisance under section 12 of the Protection of Human Rights Act, 1993. The allegations made in the complaint
prima facie seem to be violations of the human rights of the victim, the rights panel said.

“The Registry is directed to issue a notice to the DC, Leh and the SSP/DIG, Leh, Ladakh, with directions to get the
allegations made in the complaint inquired into and to submit an action taken report within seven days for
perusal of the Commission,” it adds.

Presently, the girl is under the supervision of a Child Welfare Committee (CWC) and is suffering from “mental
trauma,” the proceedings dated January 2 said.The complainant is Sagar Bhante, from Bhopal in Madhya Pradesh,
it said.

“The complainant alleged that on December 26, a minor Khalatse Ladakhi girl belonging to a tribal Buddhist
community went missing from her home. The complainant further alleged that her family immediately lodged a
missing complaint with the PS Khalatse, FIR N0.39/2025 dated 28.12.2025, u/s 137 BNS and under the POCSO Act.
During the police investigation, the said girl was found in Srinagar with a Muslim boy,” it said.

“Presently, the girl is under the supervision of CWC, and she is now in mental trauma,” the proceedings said.The
complainant had sought the intervention of the commission and requested an “impartial investigation into the
role of other individuals involved in the crime, justice for the victim girl and her family, protection, counselling
with medical, psychological, and legal assistance.”Due to social pressure at the local level, this sensitive case is not
receiving the seriousness it warrants. A detailed action-taken report should be sought from the police and the
administration, in accordance with the law,” it said.
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Ladakh: NHRC writes to police after Muslim accused abducts minor Buddhist girl, case registered under POCSO

Written by Dibakar Dutta

Last modified at 6:49 PM, January 3, 2026

January 3, 2026 | 6:47 PM

On Friday (2nd January), the National Human Rights Commission (NHRC) has written to the Senior Superintendent
of Police (SSP) and the Deputy Commissioner of Police in Ladakh in connection with the abduction of a minor
Buddhist girl.

According to the statutory body, a minor tribal girl belonging to the Buddhist community was abducted on 26th
December last year by a Muslim man. Two days later, a First Information Report (FIR) was lodged in connection
with the case on 28th December.

The case was registered under Section 137(2) of Bharatiya Nyay Sanhita (BNS) and relevant sections of the POCSO
(Protection of Children from Sexual Offences) Act.

Following the initial investigation, the police recovered the minor Buddhist girl from Srinagar. She was found in a
state of mental trauma and is currently under the supervision of the Child Welfare Committee (CWC).

NHRC pointed out that the sensitive case is not receiving the seriousness it warrants from the Ladakh
administration and sought a detailed action-taken report from the police and the local administration within 7
days.

“The allegations made in the complaint prima facie seem to be violations of the human rights of the victim,” the
letter stated.

“The Bench of the National Human Rights Commission, presided by Shri Priyank Kanoongo, Hon'ble Member, has
taken cognizance u/s 12 of the Protection of Human Rights Act, 1993, in the matter,” it emphasised.
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Indore's Water Crisis Claims Ten Lives After Sewage Leakage Contaminates Drinking Supply In Bhagirathpura

Indore Water Contamination: Ten lives were lost and 1,400 residents fell ill after sewage contaminated drinking
water in Indore.

Aanchal Mishra | January 3, 2026

The Bhagirathpura area of Indore, Madhya Pradesh, faced a grim milestone as the death toll from a massive
diarrhoea outbreak reached at least 10, the times of India reported.

More than 1,400 residents have been affected by contaminated drinking water, with over 200 people currently
admitted across 27 hospitals. Laboratory tests conducted by a city-based medical college confirmed that the
water supply was breached by sewage bacteria due to a leak in the main pipeline near a police outpost.

Madhya Pradesh Chief Minister Mohan Yadav has termed the incident a “tragic failure” and ordered the
immediate removal of several senior municipal officials, including the Additional Commissioner, as the National
Human Rights Commission steps in to investigate.

Infrastructure Failure

Indore, consistently ranked as India's cleanest city, is now grappling with a public health catastrophe that exposes
a dark side of rapid urban development. The crisis began in late December 2025, when residents of Bhagirathpura
started reporting symptoms of high fever, vomiting, and severe diarrhoea.

Local families had repeatedly complained to the Indore Municipal Corporation about foul-smelling, murky water
for days, yet their warnings were ignored until the casualties began to mount.

The contamination was eventually traced back to a specific leakage point in a major supply line located beneath a
recently constructed toilet at a police check post, allowing raw sewage to seep directly into the drinking water.

A Growing Toll

While official health department data initially verified four deaths, Indore Mayor Pushyamitra Bhargava admitted
that information regarding at least 10 fatalities has been received. Among the victims was a six-month-old infant
who fell ill on December 26 and succumbed to high fever and dehydration by December 29.

Chief Medical and Health Officer Dr Madhav Prasad Hasani stated that while the report confirms bacterial
presence, work is ongoing to identify the specific strain.

In a stern administrative crackdown, Chief Minister Mohan Yadav has relieved the In-Charge Superintending
Engineer of the Water Distribution Department and issued charge sheets to several others, stating that “corrective
measures” will be reviewed across all 16 municipal corporations in the state.

Community In Fear

Despite municipal assurances and the deployment of water tankers, a deep-seated distrust remains among the
residents of Bhagirathpura. Many families are now forced to buy bottled water for drinking, fearing that even the
government-supplied tankers might be compromised.

“We no longer have trust in this system; this is destruction carried out in the name of development,” a local
resident whose 15-year-old daughter is currently hospitalised told media outlets.

While Urban Development Minister Kailash Vijayvargiya has promised that “micro-checking” of the entire colony
will be completed within 10 days, the delay in repairing the aging pipelines, reportedly stalled for months despite
earlier tenders, highlights a systemic failure in prioritising citizen safety over administrative bureaucracy.

The Logical Indian’s Perspective

At The Logical Indian, we believe that the title of “Cleanest City” becomes a hollow accolade when its citizens are
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forced to die from preventable water-borne diseases. Access to safe drinking water is not a luxury; itis a
fundamental human right that must be safeqguarded with more than just awards and optics.

This tragedy is a result of criminal negligence, where sewage-water intersections were allowed to persist despite
clear warnings from the community.

We advocate for a complete, transparent audit of water infrastructure across all urban hubs and the
implementation of real-time water quality monitoring. True development is measured by the health of the most
vulnerable, not just the cleanliness of the streets.

News in Q&A

1. How did sewage enter the drinking water of India's cleanest city? The contamination occurred due to a
“criminal” design flaw where a main drinking water pipeline passed directly beneath a public toilet at a police
outpost. A leak in the aging line allowed raw sewage from the toilet’s pit to mix with the water supply.

2. What is the actual death toll and the scale of the outbreak? While the health department officially records 4
deaths, Mayor Pushyamitra Bhargava and local residents have confirmed 10 fatalities. Over 1,400 people have
been treated for vomiting and diarrhoea, with 32 patients still in critical condition in ICUs.

3. Why did the municipal authorities fail to prevent this? Negligence is the primary allegation. Residents had
complained about dirty water for days, but no action was taken. Furthermore, a tender for a new pipeline had
been pending since August 2025, but work remained stalled due to administrative apathy.

4. What action has been taken against the responsible officials? CM Mohan Yadav has removed Indore Municipal
Commissioner Dilip Kumar Yadav and suspended Additional Commissioner Rohit Sisonia and In-charge
Superintending Engineer Sanjeev Shrivastava. Show-cause notices have been issued to the entire top brass of the
IMC.

5.Is the water in Indore safe to drink now? Authorities have replaced the contaminated water in the lines and
repaired the leaks. However, a “boil water” advisory remains in effect for all Bhagirathpura residents as a
precaution until further culture reports confirm the water is completely sterile.
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Tribune India
NHRC notice to Leh DC, police authorities over minor Ladakhi girl case

Had gone missing from her home in December and subsequently 'found in Srinagar with a Muslim boy'

PTI | New Delhi, Updated At : 03:45 AM Jan 04, 2026 IST

The National Human Rights Commission (NHRC) has issued a notice to the Leh civil administration and its police
authorities over charges that a minor Ladakhi girl belonging to a tribal Buddhist community who had gone
missing from her home late December, was subsequently “found in Srinagar with a Muslim boy,” according to the
proceedings of the case.

Presently, the girl is under the supervision of a Child Welfare Committee (CWC) and is suffering from “mental
trauma,” the proceedings dated January 2 said.

The complainant is Sagar Bhante, from Bhopal in Madhya Pradesh, it said.

“The complainant alleged that on December 26, a minor Khalatse Ladakhi girl belonging to a tribal Buddhist
community went missing from her home. The complainant further alleged that her family immediately lodged a
missing complaint with the PS Khalatse, FIR N0.39/2025 dated 28.12.2025, u/s 137(2) BNS and under the POCSO
Act. During the police investigation, the said girl was found in Srinagar with a Muslim boy,” it said.

“Presently, the girl is under the supervision of CWC, and she is now in mental trauma,” the proceedings said.

The complainant had sought the intervention of the commission and requested an “impartial investigation into
the role of other individuals involved in the crime, justice for the victim girl and her family, protection, counselling
with medical, psychological, and legal assistance.

“Due to social pressure at the local level, this sensitive case is not receiving the seriousness it warrants. A detailed
action-taken report should be sought from the police and the administration, in accordance with the law,” it said.
The allegations made in the complaint prima facie seem to be violations of the human rights of the victim, the
rights panel said.

A bench of the National Human Rights Commission (NHRC), presided by its member Priyank Kanoongo, has taken
cognisance under section 12 of the Protection of Human Rights Act, 1993.

“The Registry is directed to issue a notice to the DC (Deputy Commissioner), Leh and the SSP/DIG, Leh, Ladakh,
with directions to get the allegations made in the complaint inquired into and to submit an action taken report
within seven days for perusal of the Commission,” it adds.


https://www.tribuneindia.com/news/j-k/nhrc-notice-to-leh-dc-police-authorities-over-minor-ladakhi-girl-case/amp
https://www.tribuneindia.com/news/j-k/nhrc-notice-to-leh-dc-police-authorities-over-minor-ladakhi-girl-case/amp

Bhilwara Halchal, Online News, 04/01/2026

NATIONAL HUMAN

RIGHTS COMMISSION

banned-women-from-using-smartphones-the-nhrc-has-issued-a-notice-to-

the-district-magistrate-for-an-inquiry-667517

SR # Afgetran & TEHH TR GarId greicl, TTEsiRE! A fSefaenit st ST &1 Aifed STkt

By - TSIHHAR ATl | 4 Jan 2026 7:20 AM

STTeiR et & 15 it i Afgarsit & HR aret TIEHIA SUIRT UR UTed! & Yo 31eel UR TR AT ShR ST (THugsmRdl) 7
G foran 81 AT ot 39 Haiy H fehrrd el off, fS e R sprard avd gu STTeiR & fSenfaenrt @t ifeq St fear man g 18ma 3
Srenfaert oY fAder o § 6 a8 fAera & erme v it} &t St &2 3R &t g & ik FRars Ralé smai o) S 1ag e
SR et 3 TISiyR Tia # g8 et THTST Sl Gemrar ugt &l vard & had & ae g1 darad = 15 ia) &t Afgersi & fae dw
I TTERIA & IUGNT R U oiTTg §1 T8 UTait 26 STast & o] gl ivamaa & fAofa & SR, ARy o dhael -0 arel %
T IUNT e Tl | Sk STeTTaT AigATSil ohl ATet THRIE, TTHIISIh hiiehd AT USIE! & TR STH & SR Aiasd BiF o oie & o} Jenr
T 8 ITAGg SR # 59 BRI WR SN & 9w fUieh I i STederdT areft s = AFaT€ehR Sigd 1993 &l 4RT 12 & d8d
T fora| ST = ohgt ok fRIhrad & e 1Y SIRIYT § Udlid 81T ¢ ok a8 ureid fasiy w0 & Afgesii ) ar & 71 8, Sit ok fefm
STeTRd R Tetd 8 Ifiehraa 7 ag Y gt 71 foh darara a1 ArIfSieh Wi o UTH U8 dd ohiA Sl ATUHR gl ¢ foh Afgelq fohd avg
I AT Aehriteh ohT ST e | STRINT = T fohart o g SIRIY were guan difgdt & Aarfeeri o1 Sovie & 3R 39 foiy 3Rd dRarg
&1 ST ey IfSientaert @t Fcer faar man g s & ST o 3F Jwarg # Rl uegd & drfes Afgemail & SifderT ol gram gifead &
ST T 3R vfaey # foheft uepR <t gTeict a1 AEHTa T ST Jah|


https://bhilwarahalchal.com/rajasthan/in-jalore-a-panchayat-has-banned-women-from-using-smartphones-the-nhrc-has-issued-a-notice-to-the-district-magistrate-for-an-inquiry-667517
https://bhilwarahalchal.com/rajasthan/in-jalore-a-panchayat-has-banned-women-from-using-smartphones-the-nhrc-has-issued-a-notice-to-the-district-magistrate-for-an-inquiry-667517
https://bhilwarahalchal.com/rajasthan/in-jalore-a-panchayat-has-banned-women-from-using-smartphones-the-nhrc-has-issued-a-notice-to-the-district-magistrate-for-an-inquiry-667517

Dainik Bhaskar, Online News, 04/01/2026

NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.bhaskar.com/local/jharkhand/chaibasa/news/human-
rights-commission-seeks-report-on-chaibasa-lathi-charge-case-
136851462.html

AT H ATS! ISt AHS H AFETESRR ST 3 7R Raid

IS4 € U

TS| MET AFCATERR SRINT 75 faeet! & Tgeh SRR 3igdl HAR = i RHigyd & g srefterss & amsaren A gu
SfeaTa W @rét =TSt i fawqa RUtE 28 &A1 & ofiaz #iv1 i 81 gfeid srefteras ol S & STRT WSt U U= # Hgraeh ISRGR 3iged
PR 7 gl & fh gAerddt g eRdtens gfaefawe fAmf dam gRT ArFandeRr ST A8 fieet # gof s 13| fAewrrd & siielie & 28
fat & offar fawga Rt #ift 1 81 STt 8 {6 emdtend vfaefae a waeadt mf 3avm 3 aarfder smah 78 fieeh & awer
Uk hd Gof herdT & | AR ST 7% faeet ol ford o= & off 3aw 3 et & o ufeaw Rigym & vgg-220 g I8ury 986 w At
TSt Y HITT Y AR T 28 3TACER 25 cht ATSETET S aTil Tieh TR ATHIUT gRT 2nifar ot adidh & erAT & 3@ &1 1d ot ST 11 o
gfers = gt R et =t faa, o1y i & et a1 aotg @ eRA H A s, g¢ @ Afgenant afgd denst arHior wrae gul
AT | G T o AR W TS Yfeld 66 1 Uk UfdfAfaHsa afFar &l A1 39 fdem iged Sepd AR 9 e ve & ga
3R 3517 I faeprd YR ot Teraar We foar| 39 SR 48 A SIS & Aqe # e fepra & A9 s =iftd s 3R sHfga
T FE ASG 3R 3ifep TaTelt & @ eRTAeT IR IAR ST Y 91 et | 39 Hich TR TY & Jrezrey 0T G, M agH, e STeT,
Hifa IRET, Gelra= gfd, ™ Yax Agd! G8d 3T &N efie o
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Fel # gRarest A 7 gifed sifugad RER:=IRITed & aRe W gaa-TR gfeld = &l shirars

oug &g | daran(daren), E9a 5 € uget

T hl gATATR Yfeie = e@Tegl & Yoh ATl | aifed g I Gop SAugad ol TRUAR foham 81 SR & et <Imanerd § aRe SRt
o1, [ s 911G I8 ShRaTs ol TS|

gferd arefiares HoreT w1 HHR faeis & FAqer IR Sug # Sravrel hl Akt & T Telte ST 38 SAfHAH & dgd I8 IRwRT g3 1 8T
gf srefteres (ITRY) iR SRR Toret & wideror # garaTR gford 3 ag HIRarg &l

IRTIR SfHge Sl ga™ AT SATATR &5 & U1 SMeie Hard! Sifie Gof 31T (39 i 30 a8) & & A g3 & | 39 [&alTth
IraTera <A A ueH, G & T uRare g ol

ATITAT GRT SR IRe & SATER TR HIAe bt g fxrad & foram mam| fiReart & R A gatea e ofR g Aranfder
SN gRT SR faem-FAdent a1 gt avg uter fokam mam

JTALTh ek HRIATE! GXf et & q1G SIS ! AT FTerd 7 a=ft & forg d<1 e w1 fireart &w 4 3u e
AT 3R icad Alg- HAR A & Gierd Fl 39 FRaTs & &5 & I AT ot Aorgd! fHell 8l
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%R & gftd 5T @ g
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15 min read

EEIE I

HeY UaeT & $3R H g GasTel & da & ITd @il hl g U7 40 ¥ 3ifdeh eafaaal & Srudrer # Wl g1 &l 1R geT o1 g
AFETdeR AN (NHRC) 3 Ta: 93 forar)

g foig

TQUUT T ShRUT: UR & U1 Y J&T UTgUee Teh Hiasi-eh MaTerd o A1 & gl Tored! &, fores Rkama g & sRor didst s
BN CREAECRIDN

g4 fdferd, Tt &ht &g faaror ere arfaus urg 71, fSaeh aRum ey gt siet #Hid =i des uga

NHRC &t ShRaTs: 36 e sl AFaTEeR] o TR Jeeitd & & # q@d g¥, NHRC 3 722 JaST ¥R & J&d dfdd ot Aifed SRt
frar g1

STRINT 7 737 g ot §F 9wdTg & HiaR o fawqa ofR dearares Rl uegd e a1 fAder feam &1

SgctiehT: AT A T foman fo arfaat grT &g fart ao gfYd STa ot Rierral & sTe]e Hefdd sifaeRal gRT Sig vt ok
AR HRaTS 81 i T, ST Sfiaw & SifderR der @y & SifdeR &1 gk Sewig- gl

AERT AEaTf¥eRR 3Rt (NHRC)

g

YRd &I NHRC A BRI ot dgrar ofiR TRervr 37 & fod wnfia ve @ denfaes Rar g1

QAT

SHHI T 12 JTeRIeR 1993 l AaTShR TRerr sifafFas (PHRA), 1993 & dgd fohar mar o, o &g 7 a9 2006 3R a¥ 2019 #
genfera o mar

ST hl RaTuAT AT fAgidl o ey <l 718 oft, STt HId JfIRRT ot Tgrar o 3R TReT0T & fold U 1Y SR A 5l
o fagia g IfIeRT & Hag iR TReTr & fold URE (STeRieR, 1991) & STUHTY 71T SIARTER HAIF! &l Wig & a1 20 fGEeR,
1993 &l Fger g (UN) Y A8THHT gRT SrgHifed fohar mam &

3 RAgid fagg R § Tfig ararfder dwmsi (NHRI) & sraf &1 anfeea #=d &
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TSl AERE TTS<hl o HIHel H TTUISRET Sl oig o SURgerd, gl ifdenRal et Aifed

Bhasha
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T e, it STeeRt () TERT AFaTfdeR SRR (TTgTSRET) 3 8 STRIUT i dieh oig ULme SR gfed sifderiRal &t ges Fifew
SR feha & fob fader o ofd # 31 TR & «1Udl g3 sl §HAR chl Ueh ATEeNT SMfeardt cgeh! are # “#fi R # Ueh gt oseh &
arer et |

3 ST Y AT I BRIATE! H wel T 8 fh dgdht fhergte a1t oot afafa (Heswet) Hi e 7 & ofk AR smara” e
AT Y 3@l B

He UaeT & iuTet o ATt fAerdeal anR +id & SIguR, fRIsrad & ser 11 & o 26 fader @t snfaardt st wHar @ ddy W
qTell Tep ATl AeRd} dseh! 3199 TR & oATodT g1 715 off|

fRYehTaIdeRdf =t SIRIY v foh ST IR 7 GRa Wt U= | «TudT g1 i fAIhrrd gof awers oft | gfer St & kM, 39 st
R & U g g & a1y g 15|

HRIATE! # ohgl T 8, “fheTgTe, Tedht aTel dheamor wiRfa (Heseys) 6t v F 8, ok ag AR mard 1 AT e W 817
fRYehTacendt =t SIRINT & HIHel H gEaay el o1 IR foha ofR “sraxry # et o=y eafadl <t sffvent &t waer i, difgar arseht
3R 3u% IRaR & oy =ama, gren, wrsafer, R, AMfAew SR ST Tgrmar & 77 &il”

feYeprard # ehgT T §, "I TR UR WiHIISIeh SaTd eh hRUT 59 Hdaefie ATl O fivfiRar @ =i 781 g3 gfeld iR ueme & &g
& 3R U fawqd srars Raté off st anfew

HaTfaehR AT 3 el o fehrra # Iy Y SRIYT & SgaR, URfHe & & difsdr & AHaTfaehR] e Seeia gt &l
SN = 1993 & AT SRR TR AfAFATH Y &R 12 & dgd AH sl G o g1

SN A g, ‘ISl ot [Ader faam mar ¢ foh a8 o & Surger (St SR g, dgra & vauadl/Slamgsi &t Aifed SRt & 3R
fRverrad & v T SIRYGT Y STia Q| A1 fod H ST & FHer R uvgd &l sma

YT ST TRl

QA
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'giReITd T8l R Gebd] TWTIEHI Bl STIAT', ST & 15 Mial & it uraidt ak NHRC &l Tarer; 9T Aifed

By Jagran News Edited By: Abhishek Pratap Singh
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AT AR RN 7 ISR & SR et & 15 el # Afgersi gRT $HR arel W & IUANT WR YTad gRT ol ie 718 Ursid!
T I T 81 o = 59 Iae & et fAerad R Sk & Senfdert &) Aifew SIRY e gt gt # erars Ruié At g1

SITRUT &Y, 75 faeet! | ISR o STeiR fSiet & 15 il chl AfGATSHT & hAR ATl THICHIA IUIANT e WR UTedl o UTId o 162 IR
T AFETSHRR SN (TTTISRE) = T3 fora g1 S A 39 Hefy # fAelt fRIrd o @371 oid §T SR & Sienfdert @t Aifew
SR} fopar 81

fSiefarert ot Ader Ran € o5 ag fieraa & e e 1Rl i ST @b &) ItTg J shRaTs RUle ST &t & | ISTRI & SR fSiet
T TSGR TTia A gs et THTST <l 1T gt &t U=mad = 15 Tia el Afgerrst 3 folq R aTet TICHI & SUINT W UTeiat oS &
gTeidl T ag A 26 SHEt 9 AN g &

AfgeTai wR oS 7S g ursifeai

TR & thdiel & HdTTeeh ATReTy 31 WITEHIA el ST eh1-08 Wi el & SUNT &he Tl | ST 1 81 Afgemait & el arig anfe
TSI hrRiehAT 3R TSIt & TR SITd T ot HieTsel B o ST 0R UTeid} &S 718 ¢ | 39 I&Y § AT AHTETSeR ST ot
e faett 31

29 fABRId WR ST & TG fOeh I i regerdn arelt dis A AFE@ehR S 1993 &t 4RT 12 & dgd FAH forar iR STelk
Srat & Srenfaert @t Aifea S fosan &1

Srenfaert & Ry Adar

ST A fSenfaart et fAder i § o6 ag Rieraa &t Sia v & garg § sRarg Rué s &t &1 maT ot Bt fierra & war
1 ¢ o wdwie W ufady fadtwey O Afgement ur e mar & S o foi smenfRa ufader & ik & e &1

feprara & r vt T?

fRrerrad # gt 7T 8 foh UaTRIa a1 ArIfSieh Wig ohl U8 a9 A hl YRR el & foh AfgetTq fohd avg ®iF o1 IudIT St AT deheiten
T SEIHT hT |

foYepTard A ST & ATl # qel 3 1 3TUE i U SR foha T 8 foh g Sury fobw SiTg anfh ot gt o arsfohat wr e an
M-S 311f TR greict = o7 &1 ST SR 7 fRAehrad W HA od gU et foh f1ehrad | «vme 1y 3Rty uerd gEan difsdi &
AHATfARY &l Seeie 8l
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Indore Water Tragedy: HeR diex Skt @ g8 9 @i & Hid! §ER A # <fiepr aTelt Gefrd

Indore Water Tragedy: 3R & YFTRIGRT 3clTch & hH § A T @Il chl HId i ST o [ESATA RIS F Faman 731 & fob I & urt
& A # Ot SR et 8, St emAdR W vt & gt F utg STt 81 srfaeRiRat A a8 SMeR! AR & &

Translated By: Ashwani Kumar Srivastava

GTCI@égjan 02,2026 91X 9:47 AM

Indore Water Tragedy: $3R & YFTRYRT SelTch H A ¥ A I @7l chl HId <l ST o [E3Te KUl # Fdman 731 g fob diF & gt
& A A ol SRan feft &, St emadR wr mnfort & urht A urd STl &1 sifeRiRat A a8 SR TR @ 1 aar & o ag e
I THY g8 T4 Ul Hdch! i Ic] 3R G&d ehl fRAIhRId & H1Y SRYTe oIl 71T AT

STERIRGT = Ugel et AT foh WA urguats @ i o Ut bl UTSUeie B RETd 814 o SRUT 8l ST ehAUT thell &1 TFAR i
381 3 gl foh fafre s (pathogens) &Y uga™ & foig ok siferes aRummt i udten 6 51 €T &1 gear @l gaa! & gie
R g8 o, St 31a SIGehe el T H §1 718 81 Feflch o hH § A 150 R Farfaa e sreqdred! | geirst =el @l 8l

50 o9, TG AHaTfIeR ST & Heg Uasl R i 3 Hial & gae & Fifeq st fasan g1

$3R f=q AgTe et Af3ehet dicket o S 8. sRfdg HaIRAT = ohal, “URfHS RUlé & Aa 7d Jord TR & U= & U7g S aral
T SeRARaT <t JufRAf <t gfe gs 81 gTerifh, St &t ugar o+t ameh 8, riifes deRiRar &t hear RUIE T gaviR 81
gHTfAd FST & Hel TRieor hl Rald oft s1edt des ure =181 g2 ¢ - 3ud +ff fRafa we gt st

R U & SgdR, Farfad 3 9o uget 25 fGdeR ot Tt 7 3roiter ey <ht fRerad i oft| gen fAaredt = sramn, “awemg o
$© g1 & I el off, @fce 25 fader @t oik a1g TE1”

S afafa & v iR sifaRem ger afe dor go 3 aaman, “get e 30 &3 7 14 Aid g3 &1 Stra afafa 3 aran fs e @ 9 A
T & HRUT G| 3 Hid He-HRY 3R Teh e & HRUT g1 21 foTaR ol uep Afgan &t /id gs off, Afch 3& ot 7rera adtes @ arht
& gfd g1 & Sis fear man”

e AfABRY 7 & SR

Rifercar vd @y sifdart (CMHO) Sf. A1eE g9+ = gdman foh Ty f3vmT ot Agrar miel Amiae Afgee wicrst &Y wainemer &
S T Tt & AT B RATE feft 81 3517 ot ahet, “Raté A gfP g3 2 6 g1 iR dedifan gerd gfta ot iR & o et 18 e8iR
ST Hid g3 | UTsHerTs H Rera & sRor art gfSa gam am”

59 df9, A @ uRRAa sif@errRat 3 aaman fs vrfiragrr & & gfYd Tt & HRoT AR gg aral Sl T 9g W@ 81 2,456 T Seet
3R g & 1eroil § ufda €, 98 & 162 ot sregdrer § o7l oo mam g1

Ferehult Wl & & 40 qufy arfdq fa@R &l FaR &l 7eg g1 M5 37! &8 Hgeh = Far, “dg YNTRYYRT & H #igy & FY H A
Hed & 3R ARt gl o1 urHt FiF & a1e fiHR ug U

SfaRea g afa dora gat A 39 &5 ot [A1eToT fohaT STeit gfSa urit 3 Smgfd ame= | Uaet &he &l 9 ¢ 8k TR A iR fSer
UM & SifAmiRal & Ty S35 6l IgiA har, “Qt ge13it ol A & AT Uy fohy 11 3@ &1 2”& oy et F off it & urht
& Yeu gufe & S T1feq | FasTel @ Hefdd ArTa ol difad el @ ST @iy 8k SHfed i e | ad gu el gid &t ST
=feg”

SHfIRIRAT & fEIATh HRATE & IR & I6I el foh ARG GRT SHeied UTe H §s I ! STid I @1 &, Flfch 30 TIed QR
aTSUelTsl § RETe &t ST e giedhet ATl

&erer frsrertia 7 srom Smufisie TU R Sdm @

=Y Ugd fea A, Heg wer & et faenrd H3it Shemrer fasraantia A srut Ratam &5 & et safkan & wenly & dey & wifear & ara<ha
o SR Ueh SMTafcISTeh UG hl YA chech fdare WsT o fadT| araet difsat & a1e g3 3iteiteT o are, fasrariia = @e ered aed §v
T I IR faha |

3814 e, ‘A A 3R A sl 3f &=t & fmm T uwifaa &5 # &M ae 38 &1 W & ifesd § ofRk §© 7 3rui 571 7ias &1 ek 3@
& g9 fRafa 4, #ifsar & ves us & ST A W 4 A 7Teld 21eq Fehed T F 38 folw We sgerd a=ar gl
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fasraaffa A TEaR & TR Afedl & TRaRT Ft 2 drE Tud & I FiY| IFi e, ‘@ faumt @ g e & arg g9 g+t difsdt ot
TGS 31"

NHRC 3 38 A1 T e §3H oid g UrT o a8 geT dfifsdl & AFanfaerRi & Iecie ol 7R g1 8 | AR SRINT = adran
o % HEoR Hea UReT TR & Y I ot Afed SR} i &1 aarg & fiar farga Rald aift g &)
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Tt fett, i STaRt (A7) TERT ATATEDRR SN (TTYTSIRET) = 3 TRIGT Pl wiehe ol UL 3R gferd sifeniia ol Uas Fifed
SR} foha & o fawier & ofd # 917 ¥R & Tl g3 Sl THGR ol Ueh ATaTielT SMfearet cigeh! a1e A “efiR # ueh g s &
qre feft”

Gl SaRl < At hl hridTe! # ohgl TR § foh aigah! fthatgal aTeT shearmor afafa (Hiesegeh) i qwav@ # ¢ 3R “Afe mara” o
GTHAT oY TET &1 He U3LT & HiuTel o ATt fRieradenal 9R Yid & SIguR, fAierrd & set T € o 26 fader ot snfaredt s
TS § Tae T@ dTell Goh ATaT el dgrd! dgchl 379+ 8- § JT9dT &l s ot |

fRYehTrceRdf =t STRIY v foh 3T IR 7 GRa WA A= | dTudT g1 i fAIhrrd gt aers oft | gfer St & R, I dgdht
R & U g g & 919 uTs 15|

FHRIaTe! H ohgl T 8, “ftheTgTel, dgch! aTel cherul AATY (Hsseydl) 6t 3@r@ # 8, 3R a8 AR TaTd ST AT X 6l g l”
fRIprIdeRdl = ST & AT | gedeiy The oht SRt foham SfR “SraRTy # Snfiet o=y cfaadt dht ffAienr it fwaer S, difgar gt
3R 3T uRar & fag =g, gren, srsafer, Rfka, amfde ik HrrT Tgrmar & 7 &6l

fRYeprard # ehgT AT 8, IR TR WR WIS GaTd & HRUT 39 ddaAefie Ae W fivfRar @ ==t 781 g1 gferd ik uemes & &g
& IUR U fa¥qd SRars RUIE &t St =gy l”

HeTiaehR AT 3 gl foh fehrrd # Y 71T RIYT & SgdR, URHe & 8 HifSdr & AMaTiaerRi el Sece gar g1 SR 4
1993 & gHaTahR TR0 fAfT 6 4rRT 12 & d8d qre ol 93 foar g1

RT3 T, “}ISIE ot FAder i man § 6 a5 oig & Surgea (1) ok 3, wigra & vagadl/Senssh & Aifeq It & ok
feverrad # @R T SIRYGT Rl ST ReTq | A1 o H ST & "Her RUTE uvgd i Sa 1"

ATHT STied TR

QA

g @R "IN ST Tord & “3ifel-1hig’ gRT ot T8 8. 9k dhee o foig faftie fSmier 78l 8.
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